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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABRD BENCH

AT HYDERABAD

DA.1493/94

Between
Rajana Yenkata Ramana
and

1. The Sub -Divnl, Officer
Telecom, Narsipatnam

2, The Divnl,., Engr. Telecome
Anakapalli

3. The Telecom Dist, Mana@der
Visakhapatnam '

4, The Asstt., General Manager
Telecom, Visakhapatnam

Coumsel for the applicant

Coungel for the respondents

CORAM

date of decision ¢ 19-R-94
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HON. MR, JUSTICE ¥. NEELADRI RAQ,

Rpplicant

Respondents

K.L. Narasimham, Advocate

N.R. Devaraj, SC for Central
Govt.

VICE CHAIRMAN

HON. AR, R, RANGARAJAN, MEMBER (dDMN.)



¥

0.A.No.1493/94. pate: (9~ L ’9(1

JUDGMENT i

| as per Hon'ble Sri R.Rangarajan, Member/Administrative) X ]

Heard Sri K. L.Narasimham, learned cCounsel for the l
applicant and Sri N.R.Devaraj, learned Standing Counsel for

the respondents,

2. The applicant herein joined as Casual Mazdoor

on 14.7.1987 énd worked under the control of‘the respondents
upto 3ﬁ.12.1993 in various spells as shown in the Annexure=I
of theiO.A. The services of the applicant were‘terminated

thereafter and later he was not re~engaged, ' This OA has been

1

s

service by dsclaring the termination of the applicant from
31,12.1993 as illegal, violative of Articles 14 & 16 of the

Constitution of India and principles of natural justice.

3. The applicant relies on letter dt. 22,2,1993 (Annexure-IT
to state that the Casual Mazdoors recruited after 31.3.1935
shall not be retrenched or removed from service, It is also

stated that he had submitted a representation dt. 3.1,1993
for taking him intoc servide., It is alleged that many of

the juniors of the applicant were retained and that some

freshers also have been taken into service.

ot

was not engaged‘&mxxx@gxxxxxkkwxxxkxgxxﬁxxkéubsequent to
31.12,.1993, Hence, the question of condoning the break does

not arise. As such, he is not eligible to claim seniority
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5. In view of what is stated by the aﬁplicant, it has
to be presumed that he had gained some experience in the
work in the Telecom department, So, it islin the interest
of the department, if he is engaged in preﬁerence to a-
fresher whenever work is évailable. So, the only relief

i
that can be granted is to direct the respondents to re-
engage the applicant as Casual Mazdoor in p}eference to
freshers whenever there is work. If the ap?licant is

going to be engaged in pursuance of this oréer, none shall

be retrenched who are already in service,

G The OA is ordered accordingly at the admission

stage itself. No costs.// | ‘ .

(R.Rangarajan) _ ( v.Ne2ladri Rao )
Member (Admn.) _ Vice-Chairman 1

L~

Grh. | , Deputy Regi?gilg%$§§&

To

Dated._[Q%hfﬁcember, 1994,

1. The sub Divisional Offjicer, T91@com, Narsipatnam,
2. The Divisional Engineer, Telecom, Anakapalli.
3. The Telecom Dist.Manager, Visakhapatnam.
4. The Assistant General Manager, Telecom,
Visakhapatnam.

- — .Y g BDJ.IHIlaIﬂ' ACIVOC!ate, CAT. I—Iyd.
6. One copy to Mr .NeR;levraj, Sr.OGSC.CAT.Hyi.
7. One copy to Library, CAT.Hyd.

8. One spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRTEL. -
' HYDERAEAD BENCH AT MBAD:

) ‘THE HON'BLE MR.JUSTICE V. NEELADRT RAQ
VICE~CHAT RMAR

' AND

-
. .

. THE HON'BLE MR.R.RANGARM M{ADNT)
DATED: (- {L~1954

ORDERAJUDGEMTN ; '

MJA./R.A/C.A NO.

in ' ’-

. 0.A.No. \\»\Q% lQ\J\ .
| T.A.No, (w.p. )

. ' Admitted and Interim directions
_F..:L_““ * . - ] s -iSSU d."

w7 Allowad.-
" Disposed of with directions.
Dismi;sed.

fsed as withdrawn Lo,
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\ O'rc?e%e_d/Rejected






